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Demand to confer the status of classical language to Manipuri

(Meiteilon) language

SHRI MAHARAJA SANAJAOBA LEISHEMBA (Manipur): Hon. Chairman, Sir,
the Government of India has established four criteria for granting classical status to
the modern Indian languages. As of now, the Union Government has granted classical
language status to six languages that fulfil the criteria. If the criteria to grant classical
status to a language are considered, then Manipuri language certainly qualifies to be
classical language. However, no language of the Sino-Tibetan (particularly Tibeto-
Burman sub-family) which has been one of the major language families of India has

been considered for the status of Classical language.

I strongly believe that there are ample evidence, both literary and material, to
prove that Manipuri language fulfils the criteria laid down by the Government of India

for granting the status of classical language.
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Therefore, | request the Government through this august House, to grant classical
language status to Manipuri language.

DR. AMAR PATNAIK (Odisha): Sir, I wish to associate myself with the Special
Mention made by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | too wish to associate myself with the Special
Mention made by the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | too wish to associate myself with the
Special Mention made by the hon. Member.

Demand to restrain the Government of Andhra Pradesh from setting up
three State capitals

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, Andhra
Pradesh Re-organisation Act, 2014 is a Central Act enacted by Parliament. This Act
stipulates a common capital for residual State of Andhra Pradesh and successor State
of Telangana for 10 years. A separate capital for the residual State of Andhra Pradesh
will be set up in the meantime. As per the enabling provision of the A.P. Reorganization
Act, a suitable place was selected and it was developed as new capital for the residual
State by adopting land pooling concept. Farmers were expecting return for their
contribution in construction of new capital. Central Government released ¥ 2,500 crore
to build new capital. Hon. Prime Minister of India attended the bhoomi poojan ceremony
for construction of new capital. The proposed capital city of Amaravati was selected
under Smart City Mission and substantial amount has been spent on this.

But to everybody's surprise, the new Government which assumed office last year
scrapped the Amaravati Capital City project and came with an idea of establishing three
capitals for Legislature, Executive and Judiciary at Amaravati, Vishakhapatnam and
Kurnool respectively. It is unimaginable to have three capitals for a State having only
13 districts. Uttar Pradesh and Rajasthan, which are considered as big states on the
basis of population-wise and extent-wise, have only one capital. If this trend is allowed,
it will lead to opening of pandora's box.

I, therefore, urge the Central Government to take necessary steps to restrain the
State Government from taking steps in contravention to a Central Act.



